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points. Extensive water sprinkling S ameters conform to

should be ensured that the Ambient Air Qua_hty léal' o) Hoard o this
the norms prescribed by the Central Pollution Con
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(6) Effective safeguards shall be adopted against health risks onvztion N
of breeding of vectors in the water bodies created due to exca

earth.

(7) A berm shall be left from the boundary of adjoining field having a width
equal to at least half the depth of proposed excavation.

(8) Mineral handling area shall be provided with adequate number of high
efficiency dust extraction system. Loading and unloading areas including
all the transfer points should also have efficient dust control
arrangements. These should be properly maintained and operated.

(9) Vehicular emissions shall be kept under control énd be regularly
monitored. The mineral transportation shall be carried out through the

covered trucks only and the vehicles carrying them mineral shall not be |
overloaded. :

(10) Access and haul roads to the quarrying area should be restored in a
mutually agreeable manner where these are considered unnecessary after
extraction has been completed.

(11) All Personnel shall be provided with protective respiratory devices
including safety shoes, Masks, gloves etc. Supervisory people should be
provided with adequate training and information on safety and health
aspects. Occupational health surveillance program of the workers should
be undertaken periodically to observe any contractions

due to exposure to
dust and take corrective measures, if needed. o .

(12) Periodical medical examination of the workers engaged in the project
shall be carried out and records maintained. For the purpose, schedule of
health examination of the workers should be drawn and followed

accordingly. The workers shall be provided with personnel protective
measures such as masks, gloves, boots etc.

(13) Workers/labourers shall be provided with facilities for drinking water
and sanitation facility for Female and Male separately.

(14) The project proponent shall ensure that child labour is not employed
in the project as per the sworn affidavit furnished. g
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(15) The‘ funds earmarked for environmental protection measures should
be kept in separate account and should not be diverted for other purpose.

Year wise expenditure should be reported to the Ministry of Environment
and Forests and its regional office located at Chennai.

(16) The Environmental Clearance does not absolve the

applicant/proponent of his obligation/requirement to obtain other

statutory and administrative clearances from other statutory and
administrative authorities.

(17) This Environmental Clearance does not imply that the other statutory
/ administrative clearances shall be granted to the project by the
concerned authorities. Such authorities would be considering the project

on merits and be taking decisions independently of the Environmental
Clearance '

(18) The DEIAA, Tamil Nadu may alter/modify the above conditions or
stipulate any further conditions in the interest of environment protection.

(19) The SEIAA, Tamil Nadu may cancel the environmental clearance
granted to this project under the provisions of EIA Notification, 2006, at
any stage of the validity of this environmental clearance, if it is found or if
it comes to the knowledge of this DEIAA.TN that the project proponent
has deliberately concealed - and/or submitted false or misleading
information or inadequate data for obtaining the environmental clearance.

(20) Failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract _action under the
provisions of the Environment (Protection) Act, 1986.

(21) The above conditions will be enforced inter-alia, under the provisions
of the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, the Public Liability Insurance Act, 1991, along with
their amendments, draft Minor Mineral Conservation & Development
Rules, 2010 framed under MMDR Act 1957, National Commission for
protection of Child Right Rules,2006 and rules made there under and also
any other orders passed by the Hon'ble Supreme Court of India/Hon'ble

High Court of Madras and any other Courts of Law relating to the subject
matter. '

(22) Any other conditions stipulated by other Statutory/ Government
authorities shall be complied. T
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13. The lessee should strictly adhere all the conditions imposed in the
environmental clearance issued by The DEIAA Tamil Nadu and consent order
of the Tamil Nadu Pollution Control Board.

14. The lessee should periodically renew the environmental clearance

and the consent orders of the Tamil Nadu Pollution Control Board without any
lapse.

15. If any illicit quarrying is found in the area over an extent of 5.00.0
hectares in S.F.No. 399/1 (Part-A) of Kallukurki Village, Krishnagir Taluk, and

District before the date of execution of lease deed, this lease deed is liable to be
cancelled and criminal action will be initiated.

16. If the quarry area is situated within 10 km distance from any
protected areas NOC from the Standing committee of NBWL should be
obtained before commencing the quarry operation.

17. If the lease holder wants to quarry more than the quantity permitted
in the environmental clearance within the lease period, modified mining plan /

scheme and Environment Clearance for the additional quantity should be
submitted.

18. The consent of the Tamil Nadu Pollution Contr Board should be
renewed periodically. N\
p y ge )
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DISTRI \COLLECTOR,
KRISHNAGIRI.

To. %-& h"‘
Thiru M. Venkatraman /‘VZ‘;‘&J‘—
S/o M.Muniappan, ¥

D.No. 3/245 Azad Nagar

Krishnagiri Town and District

Copy to

1. The Revenue Divisional Officer, Krishnagiri.
2. The Tahsildar, Krishnagiri.
3. The Village Administrative Officer, Kotapetta.
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LEASE DEED FOR QUARRYING AND CARRYING AWAY MINOR MINERALS BY

PRIVATE PERSONS
(APPENDIX - I)

(See Rule 8 of Tamil Nadu Minor Mineral Concession Rules 1959
and Krishnagiri District Collector’s Proc.No. 165/201 1(Mines-2)

g

THIS INDENTURE MADE THIS

dated |1206.2019

53R
| Q" day of L~ — 2018 between the

Governor of Tamil Nadu (hereinafter referred to-as “theLessor” which expression shall

where the context so admits include his successors in office and assigns) on the one
part, and Thiru M. Venkatraman, S/o M. Muniappan, D.No. 3/245 Azad Nagar,

Krishnagiri (hcremaftcr called “the lessee” which expression shall where the

context

so0 admits include his heirs, executors, administrators, legal representatives and

assigns) of the other part.
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WHEREAS the lessee has been the successful bidder in a sealed tender cum
public auction conducted by the Government of Tamil Nadu (hereinafter referred as
“the Government”) for the lease of land in Krishnagiri district for the purpose of
guarrving rough stone, jelly and sized stone and has deposited with the Collector of
Krishnagiri a sum of Rs. 1,25,000/- (Rupees one lakh twenty five thousand only)at
‘State bank of India, Krishnagiri on 14.06.2019 as security for the due and faithful
performance by the lessee of the covenants and conditions on the pa.rt of the lessee
hereinafter contained. The lessee had remitted a sum of Rs. 12, ‘30,’}00 /-towards one

time lease amount.

WHEREAS the lessee has been granted a quarry lease for Rough Stone over an
wcent of 5.00.0 Hect ir. Government land S.F No. 399/1 (Part-A) of Kallukuruki Village
Krishnagiri Taluk and District under tender cum action system for a period of five
vears from 11.06.2010 to 10.06.2015. The Hon'ble High Court Madras in the Order
dated 08.03.2016 in W.M.P. No. 1868/2016 in W.P. 21 14 /2016 have allowed the Writ
petition by observing that, the petitioner can be permitted to caury Of the quarrying
operation for the period of 2 years and 9 months, which is the un utilized period from
11.06.2010 to 11.03.2013 provided the petitioner satisfied all the requirements under
the provisions of the Tamil Nadu Minor Mineral Concession Rules, 1959 have directed
the District Collector to grant lease to compensate the non operative period of two
vears and nine months and the W,A No, 983/17 in CMP No. 13762/17 have not
entertained the writ appeal and dismissed it with a direction to the appellant (The
™istrict Collector, Krishnagiri) to reconsider the extending the period of lease and the
lessee requested to grant permission over an extent of 5.00.0 Hect only in S.F No.

399/1 (Part-A) of Kallukurukki Village Krishnagiri Taluk and District for a period of
two years and nine months.

AND WHEREAS the lessor has agreed to grant the lessee, a lease of the lands

and premises hereinafter described, as per Tamil Nadu Minor Mineral Concession
Rules, 1959 (herein after called “The Rules”).

NOW THESE PRESENTS WITNESS AS FOLLOWS:-

1. The lessor hereby demises to the lessee all those several pieces or parcels

of land situate in the village of Kallukurukki in the Sub Registration District of
Hrishmagicli iu the State of Tamil Nadu being more particularly desecribed in the
Schedule hereunder written and delineated in the map or plan hereunto annexed and
there in coloured.

2 There are included in the said demise and for the purposes thereof the
liberties following:-

(1)

To get rough stone, jelly and sized stones from the said demised pieces of

ryY ys ',/’
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(2) For the purpose aforesaid to use any water in or under the said demised

pieces of land and to divert the same and to make or construct any water courses or
~pnds so, however, that nothing shall be done in the exercise of this authority which
shall interfere with the rights of any adjoining owners or tenants of the lessor in
respect of such water.

(3) Generally to do all things which shall be convenient or necessary for
getting the rough stone, jelly etc. hereby authorised to be got and for removing and
disposing thereof as aforesaid.
3.There are excepted from and reserved to the lessor out of this demise:-

(1) All earth, minerals and other substances not hereinbefore expressly
authorised to be got form the demised lands by the lessee.

(2) Liberty for the lessor or other persons authorised by them to search for,
work, get, carry away and dispose of the excepted minerals and other substances and
for such purposes to have the right of ingress, egress and regress over the said demised
pieces of land and to make, erect and use all pits, machinery, buildings, roads and
other necessary works and conveniences provided that the rights hereby reserved shall
be exercised in such a way as to cause as little obstruction as possible to the lessee in
the use and enjoyment of his rights hereunder and that reasonable compensation for
damages caused by any such obstruction shall be paid to the lessee the amount
thereof and in case of difference to be settled by arbitration as hereinafter provided.

4. The said premised shall be held by the lessee for the term of TWO YEARS NINE

MONTHS from the NVind{tentR day of Jwia 20 16 to the @iglieset day of Mok 2022
which shall however be determinable as hereinafter provided.

5. The lessee shall pay during the said term the arca assessment the cess

and seigniorage fee or dead rent which ever is greater, for the minerals removed or
consumed at the rates prescribed from time to time in appendix II of the rules.

(1) The said seigniorage fee as prescribed in appendix II from time to time

shall be paid before the same is removed from the demised pieces of land. The mode

of payment of the same shall be indicated by the District Collector from time to time
(2) The lessee hereby covenants that any fee, cess, rent, rates or any other

sum due to the Government if not paid within the stipulated period will pay with
interest as envisaged in the rules. '

6.

(1) To pay the assessment, cess and seigniorage fee or dead rent which ever

is greater and other amounts due to the Government, on the days and in the manner
aforesaid.

The lessee hereby covenants with the lessor as follows:-

(2)

To bear, pay and discharge all existing and future rates, taxes
assessment, duties, impositions, outgoings and burdens whatsoever imposed or
charged upon the demised premises or the produce thereof or the land assessment, the
cess and the seigniorage fee or dead rent hereby reserved or upon the owner or
occupier in respect thereof or payable by either in respect thereof except such charges
or impositions as the lessee is or may hereby be by law exempted fxo
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r opening any part of the said demised pieces of land for

digging o
(3) Before digging e and store the

carefully remove the surface soil and lay asid

rough stone, jelly etc. til the land from

onvenient part of the said demised piece of land un

same in some C ‘
tivation as hereinafter

which it has been removed is again restored to a state, fit for cul
provided.
(4) To effectually fence off the same demised

lands and to keep the fences in good repairs and -condition. .
art with the possession of the demised

pieces of land from the adjoining

(5) Not to assign, underlet or p

premises or any part thereof without the written consent of the lessor first obtained.

(6) After working out any part of the said demised pieces of land forthwith to
level the same and replace the surface soil thereof and slope the edges where necessary
so as to afford convenient connection with the adjoining land.

(7) That the lessee shall keep correct accounts in such form as the Collector
shall from time to time require and direct showing the quantities and other particulars
of the mineral obtained by the lessee form the said lands and also the number of
persons employed in carrying on the said quarrying operations therein and shall from
time to time when so directed by the Collector prepare and maintain complete and
correct plans of all mines and workings in the said lands and shall allow any officer
thereunto authorized by the Government from time to time and at any time, to examine
such accounts and any such plans and shall when so required supply and furnish to
the Government all such information and returns regarding all or any of the matters
aforesaid, the Government shall from time to time require and direct.

8) That the lessor’s agents, servants and workmen shall be at liberty at all
reasonable times during the said term to inspect and examine the works carried on by
the lessee under the liberties herein before granted and the lessee shall and will from
time to time and at all times during the said tern hereby granted confirm to and
observe all orders and regulations which the lessor or his authorised agents as the
result of such inspection may form time to time see fit to impose to keep the premises

in good and substantial repair, order and condition or in the interest of public health
and safety.

(9) That the lessee shall not without the €xpress sanction in writing of the

Collector cut down or injure any timber or trees on the said lands but he may clear

away brush wood or undergrowth which interferes with any o
these presents.

(10) That if the lands shall be used for any purpose other than
rough stone, jelly etc.

perations authorized by

qQuarrying for
€ used for the
without notice.

: or if they are not under or at any time cease to b
said purpose the lessor shall be at liberty to terminate the lease

(11) That this lease may be terminated in respect of

the premises by six months notice in writing on either side

(12) That on such determination the lessee

compensation of any kind, sha.ll/ haye no right to

the whole or any part of
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(13) That the land assessment, cess and seigniorage, rents or other amounts
payable under these presents, shall be recoverable under the provisions of Tamil Nadu
Revenue Recovery Act 1864 (Tamil Nadu Act II of 1864) or any subsisting statutory
modification thereof.

(14) At the determination of the lease to deliver up the demised premises in
such condition as shall be in accordance with the provisions of these presents save
that the lessee shall, if so required by the lessor, restore in manner provided by the
foregoing covenant in that behalf the surface of any part of the land which has been
occupied by the lessee for the purpose of the works hereby authorized and has not
been so restored.

(15) That the lessee shall abide by the conditions laid down in the payment of
Wages Act 1936, the Mines Act 1952 (Central Act XXXV of 1952) and the Indian
Explosives Act, 1884 (Central Act IV of 1884). Mettaliferrous Mines Regulations, 1961,
Mines and Minerals (Development and Regulation) Act, 1957 and rules made there
under.

(16) The lessee shall comply with the provision of labour laws applicable to
quarries and any contravention of the provisions shall attract legal proceedings of the
appropriate Government.

(17) After signing this agreement and in the sketch of FMB, the lessee has no rights
to question about the measurement of the area leased out, lease conditions and other
related matters. . ’

(18) On any account neither the lease period can be extended nor renewed for
a further period.

(19) (&) On execution of these presents, the lessee has to take possession
of the leasehold area immediately by giving proper acknowledgement.

(b) On the date of expiry of the lease period, the lessee shall hand over the leased
out area to the Village Administrative Officer concerned through an affidavit, and the
acknowledgement obtained from the Village Administrative Officer for having done so
shall be handed over to the Taluk Tahsildar concermed under intimation to the
concerned Revenue Divisional Officer and the District Collector.

(20) The lessee hereby covenants to get the lease agreement registered at his
expenses under clause (d) of sub section (1) of section 17 of Registration Act 1908.

(21) The lessee shall remove, or allow removal and transportation of the
mineral prescribed from the area where quarrying is permitted only after obtaining
bulk transport permit and authenticated despatch slips in the forms prescribed in
Appendices XII and XIII to these rules, from the Deputy Director (Geology and Mining)
Krishnagiri. The lessee or his men shall issue the fascimiled despatch slips to the
vehicles used for removal or transportation of the mineral furnishing all the particulars
in the despatch slips specifically indicating the vehicle number, the quantity of the
mineral allowed to be transported by the vehicle by using that despatch slip and the

date and time of issue of the despatch slip to the vehicle. All the vehicles used for

" tf———-—— s o o 5
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transporting minor mineral from the leased out area shall accompany with th

\ individual despatch slips for the quantity of the minerals available in the vehicle at all

the times of transportation of the mineral by the vehicles and produce them for check
and verification by the competent authorities. .

(22) Any violation of the above condition will lead to penal action under Tamil
Nadu Minor Mineral Concession Rules 1959 read with Mines and Minerals
(Development and Regulation ) Act 1957 (hereinafter called the Act).

(23) (a) Only rough stone, jelly and sized stone must be quarried and the
lessee should not quarry big granite blocks or ornamental stone of export worthy
blocks to be used for cutting and polishing.

(b) If it is found that the lessee is producing granite blocks for cutting and
polishing and for export, the lease granted in these presents will be cancelled, with
forfeiture of security deposit to the Government and penal action will be initiated as per
Mines and Minerals (Development & Regulation ) Act 1957.

(24) The lessee has to form approach road at his own cost and the
Government will not be responsible for dispute if any with or nearby Pattadars or other
third parties. .

(25) The lessee has to quarry according to the provisions of Mines and
Minerals (Development and Regulation) Act 1957, Metalliferrous Mines Regulations
1961 and the rules made thereunder.

26) The lessée should maintain at his cost boﬁ-ndary pillars, proper sign
board indicating the survey number and extent, period of lease, name of the lessee and
maintain the sign board during the lease period.

7. The lessor hereby covenants with the lessee that the lessee paying the land
assessment, the cess and the seigniorage fee hereby reserved and observing and
performing the several covenants and stipulations on the part of the lessee herein
contained shall peacefully hold and enjoy the premises, liberties and powers hereby
demised and granted during the said term without any interruption by the lessor or
any persons rightfully claiming under or in trust for him.

8. It is hereby further agreed between the parties as follows:-

(1)

If any part of the land assessment, cess or seigniorage hereby reserved
shall be unpaid for thirty days after becoming payable (whether formally demanded or
not) or if the lessee which the demised Premises or any part thereof remain vested in
him, shall become insolvent or if any covenant on the lessee’s part herein contained
shall not be performed or observed, then and in any of the said cases it shall be lawful
for the lessor at any time thereafter to declare the whole or any part of the said security
deposit of Rs. 1,25,000/- to be forfeited and also to re-enter upon the demised

premises or any part thereof in the name of the whole and thereupon the demise shall
absolutely determine bug without prejudice to the rights of action of the lessor in

respect of any breach or non-observance of the lessee’s covenants herein contained
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a | (2) At the determination of the lease, the lessee shall bc‘ at liberty to. rcmovcc;

X carry away and dispose off all the stock of rough stone, jelly etc ready for delivery an

\ all engines, machinery, and all plant, articles and things whatsoever (not bem:
building or brick or stones), the lessee first paying any land assessment, ce'ss a:;
seigniorage and other sums which may be due and performing and oPscwmg e
covenants on his part herein before reserved and contained and also making good ar'xy
damage done by such removal but any buildings which shall be erected c-)n the said
demised pieces of lands by the lessee and left there on at the determination of' lease
shall be the absolute property of the lessor who shall not be bound to pay any price for
the same.

(3) If the lessee shall have paid the land assessment, cess and seigniorage due t'o
the Government and duly observed and performed the covenants and conditions qn his
part herein contained, the said deposit of Rs. 1,25,060 /- (Rupees one lakh twenty five
thousand only) shall be returned to him at the expiration of the said term of Ten years.

4) Should any question or dispute arise regarding this agreement executed
in pursuance of these Rules or any other matter or thing connected therewith or the
powers of the lessee there under the amount or payment of the seigniorage fee or area
assessment made payable thereby, the matter in issue shall be decided by the Director
of Geology and Mining, Chennai. In case the lessee is not satisfied with the decision of

the Director of Geology and Mining, Chennai the matter shall be referred to the State

Government for decision.

9. If the lessee is in occupation of the lease-hold area after the expiry of the

period for which the lease has been granted or after the determination of the lease, the

lessee shall be deemed to be in unlawful possession of the said area and he shall be

_hold area in addition to being liable to be charged at

f the lease amount or bid amount as the case may be, for the period of
such occupation.

10.

liable for eviction from the lease

double the rate o

All land assessment, cess and seigniorage payable under these presents
shall be recoverable under the provisions of the Tamil Nadu Revenue Recovery Act,
1864, as if they were arrears of land revenue.

11.In the event of any breach by the lessee by any of the conditions of this
agreement, it shall be lawful for the Government to levy enhanced seigniorage or for the
Collector to give notice in writing to the lessee of his intention to cancel these presents
whereupon the same shall stand canceled but without prejudice to any rights which
the Government may have against the pattadar in respect of any antecedent claim or
breach of covenant or condition.

12. The lessee shall abide by the conditions laid down in the payment of wages

Act, 1936, (Central act IV of 1936), the Mines Act, 1952 ( Central act XXXV of 1952)
and the Indian Explosives Act, 1884 (Central Act IV of 1884).
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13. No hindrance should be caused to, the surrounding patta fields and

poramboke lands.

14. The lessee should strictly adhere to the conditions and rules stipulated by
the Government for Minor Minerals from time to time and he should remit seignorage
for the Minerals removed as per the rates stipulated by Government from time to time.

15. The lessee should maintain a safety zone of 7.5 metres on the boundary of
the patta lands and 10 metre from the poramboke lands in and around the l.case hold
area.

16. The lessee should demarcate the leasehold area at his own cost and should

quarry stone only within that area.

17. The lessee should not assign, underlet or sublet any part of the lease area.

18. The lessee should obtain the permit, and the despatch slips for the transport
of Rough stone/Jelly, etc from the Assistant Director/Deputy Director of Geology and
Mining, Krishnagiri. The despatch slips should be kept in the quarry site and be issued
to all the vehicle while transporting the stone, Jelly etc from the quarry.

19. The lessee should leave a safety distance of 50 metres from the railway line,
National Highways roads, low tension and high tension and Telephone lines,
transformers, temples, or historical importance etc. 10 metre from the village road and
300 metre from the approved layout and habitations.

20. The lessee should strictly adhere to the conditions stipulated in Krishnagiri
District Gazette Extra Ordinary issued No. Ol dated 19.01.2018 and rules stipulated
by the Government from time to time.

21.In the event of any breach of rules or the condition of lease deed or the
conditions of the lease order and the Gazzette condition, the lease would become liable
for automatic termination without any prior notice.

22.The lessee should adhere the terms and conditions laiddown in Knshnagln

District Collector, Proceedings Roc. No. 165/2011 (Mines-1) dated 1Q.06. 20 19.

23. The lease period:starts f;om the |\ q'mday of j(_u\q 2019 and ends on
the \éﬂ—ﬁ day of Mar - 2022.
24. For the purpose of caluclation of Stamp duty Anticipated S.F for the quantity

of minable reserves of 1274605 Cbm is Rough Stone Rs. 7,52,01,695/— and Area
Assessment Rs. 2,063/~ were taken in to account.

25) a) . The grantee should sent the notice

. for operatin arry
Director of Mines safety, Bangalore. P & the qu te

b) Quarrying operation should carried out

onl i
Manager, Mines Mate and Foremen. S ey "PReinting: Micws
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c) At any cost the blasting activity should be carried out under the
Supervistion of Mines Manger / Mines mate

d). If any accident occur in the quarry area the lessees should give
intimation - to the Director of Mines safety Bangalore and District Collector,
5‘ Krishnagiri at once and lessee is solely responsible for any violation.
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@5) ordlsr  gualturmey  opmaTaEnsCaiu  Rubsmearasmer  LThHil 3108 Geu,
£, sn Qs CatsaGar, Ll Iy HSSmaualiEéE (AW SFemd 2 @
(26) Guihen i HlLbsmersEmL_6r 1959—g4b auBLSSIW SUIPETE Spisafln Fgme alibssT,
SIBIGRISST OO SeALEs ( @UBIGLOD WLHDID SNel@HH) L 1957, LTaILL
“» S ASsemesui QAGwmMTE HyekeulGLTE! EPOGSSILEILD JYMERTEET (SHSSMSSTT OIS
SLGUUOSGID. .

(27) GauTfSaT/SIMSRSERSHE CUTHHESSHE. g Qgmfleoremi  HULMSEBEHE sLBOUC®
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(29) @SHSMEBSTT GaumTiufs Gphans QgmileoremisemsT ustoflwiLo &g & en LTl

27) a) The lessee should get the consent for operation from the Tamil Nadu
Pollution Control Board before the commencement of quarrying operation.

b) The conditions imposed by the Tamil Nadu Pollution Control Board in the
consent to establishment in Air and Water Pollution Act should be strictly adhered and

the consent should be renewed periodically.

c) The Environment Clearance issued by the DEIAA, Tamil Nadu should be
renewed within the prescribed time limit.

28) Conditions imposed by the DEIAA.

1. (i) The Environmental Clearance is granted to Mining of Roﬁgh Stone for the
production quantity of 1274605 Cu.m of Rough stone for the period of 2 Years 9
Months from the date of execution of the Mining lease period.

(ii) Depth of mining permitted = 51 mts. (including topsoil and burden) for a
period Upto 2 years 9 months. After reaching 44 mts Bgl. Depth, further quarry should
be carried out, after obtaining NOC from PWD Ground water division.

2. A.Conditions to be complied before the commencing of mining operation

(1). The applicant has to obtain land use classification as industrial use before
issue/renewal of mining lease.

(2). NOC from the Standing committee of the NBWL shall be obtained, if protected
areas are located within 10 Km from the proposed project site.

(3). The project proponent shall comply the conditions laid down in the Section V,
Rule 36 of Tamil Nadu Minor Minerals Concession Rules 1959.

(4). A copy of the Environment Clearance letter shall be sent by the proponent to
the concerned Panchayat, Town Panchayat / Panchayat union/ Municipal
Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal.
The clearance letter shall also be put on the website of the proponent and also
kept at the site, for the general public to see.

(5). Quarry lease area should be demarcated on the ground with wire fencing to
show the boundary of the lease arca on all sides with red flags on every pillar
shall be erected before commencement of quarrying.
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(6). The proponent shall ensure that First Aid Box is available at site.
(7). The excavation activity shall not alter the natural drainage pattern of the area.

(8) The excavated pit shall be restored by the project proponent for useful
purposes.

(9). The proponent shall quarry and remove only in the permitted areas as per the
approved Mining Plan details.

(10). The quarrying operation shall be restricted between 7 AM and 5 PM.

(11). The proponent shall take necessary measures to ensure that there shall not
be any adverse impacts due to gquarrying operation on the nearby human
habitations, by way of pollution to the environment.

(12). A minimum distance of 15 mts. From any civil structure shall be kept from
the periphery of any excavation area.

(13). Depth of quarrying shall be 2m above the ground water table /approved
depth of mining whichever is lesser to be considered as a safe guard against
Environmental Contamination and over exploitation of resources.

(14). The mined out pits should be backfilled where warranted and area should be
suitably landscaped to prevent environmental degradation. The mine closure plan
as furnished in the proposal shall be strictly followed with back filling and tree
plantation. r

(15). Wet drilling method is to be adopted to control dust emissions. Delay
detonators and shock tube initiation system for blasting shall be used so as to
reduce vibration and dust.

(16). Drilling and blasting shall be done only either by licensed explosive agent or
by the proponent after obtaining required approvals from Competent Authorities.

(17). The explosives shall be stored at site as per the conditions stipulated in the
permits issued by the licensing Authority.

(18). Blasting shall be carried out after announcing to the public adequate
through public address system to avoid any accident.

(19). A study has to be conducted to assess the optimum blast parameters and
blast design to keep the vibration limits less than prescribed levels and only such
design and parameters should be implemented while blasting is done. Periodical

monitoring of the vibration at specified location to be conducted and records kept
for inspection.

(20). The Proponent shall take appropriate measures to ensure that the GLC shall
comply with the revised NAAQ norms notified by MoEF, Gol on 16.11.2009.(GLC=
Ground Level Concentration), (NAAQ=Noise and Ambient Air Quality),
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(21). The following measures are to be implemented to reduce Air Pollution during

transportation of mineral

\ (). Roads shall be graded to mitigate the dust emission.

# (ii). Water shall be sprinkled at regular interval on the main road and other

. service roads to suppress dust.
/f (22). The following measures are to be implemented to reduce Noise Pollution

(i). Proper and regular maintenance of vehicles and other equipment.

(ii). Limiting time exposure of workers to excessive noise.

(iii). The workers employed shall be provided with protection equipment and
earmulffs etc.

(iv). Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.

(23). Measures should be taken to comply with the provisions laid under Noise
Pollution (Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010
issued by the MoE&F, Gol to control noise to the prescribed levels.

(24). Suitable conservation measures to augment groundwater resources in the
area shall be planned and implemented in consultation with Assistant Director,

Ground Water Division, PWD, Dharmapuri.

(25) Rain water harvesting to collect and utilize the entire water falling in land
area should be provided by construction of a storage tank with a capacity of
5,00,000 litres and the rain water harvested in the entire quarry area should be
stored in it and used for the quarry purpose like dust prevention, wet drilling
providing water for green belt etc '

(26). Permission from the competent authority should be obtained for drawl of
ground water, if any, required for this project. ‘

(27). Topsoil, if any, shall be stacked properly with proper slope with adequate
measures and should be used for plantation purpose. -

(28). The following measures are to be adopted to control erosion of dumps:-
(i). Retention/ toe walls shall be provided at the foot of the dumps.

(ii). Worked out slopes are to be stabilized by planting appropriate shrub /
grass species on the slopes.

(29). Waste oils, used oils generated from the EM machines, mining operations, if
any, shall be disposed as per the Hazardous Wastes (Management, Handling a;-ld
trans boundary movement) Rules, 2008 and its amendments thereof to the
recyclers authorized by TNPCB.

(30). F:oncealing the factual data or failure to comply with any of the conditions

mentioned above may result in withdrawal of this clearance and attract actio

under the provisions of Environment (Protection) Act, 1986. , B
/
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(31). Rain water getting accumulated in the quarry floor shall not be discharged
directly to the nearby stream or water body. If it is to be let into the nearby water
body, it has to be discharged into a silt trap on the surface within the (lease area

and only the overflow after allowing settling of soil be let into the ncarl:')y
N waterways. The silt trap should be of sufficient dimensions to catch all the silt
water being pumped out during one season. The silt trap should be cleaned of all
the deposited silt at the end of the season and kept ready for taking care of the
silt in the next season. Photographs of the silt trap should be furnished before
commencing quarry operation.

(32). The lease holder shall undertake adequate safeguard measures dur‘ing
extraction of material and ensure that due to this activity, the hydro-‘gcol‘ogmal
regime of the surrounding area shall not be affected. Regular monitoring of
ground water level and quality shall be carried out around the mine lease area
during the mining operation. If at any stage, That the ground water is getting
depleted due to the quarrying activity, necessary corrective measures shall be
carried out. The Assistant Director ground water Division, PWD Dharmapuri shall
monitor.

(33). No tree-felling shall be done in the leased area, except only with the
permission from competent Authority.

(34). To take up environmental monitoring of the proposed quarry site before,
during and after the mining activities including vibration study data, water, air 8
flora/fauna environment, slurry water generated /disposed and method of
disposal, involving a reputed academic Institution and it should be monitored by
the District Environmental Engineer, TNPCB, Hosur on yearly basis.

(35). It shall be ensured that the total extent of nearby quarries (existing,
abandoned and proposed) located within 500 meter radius from the periphery of
this quarry is not exceeding 25 hectares within the mining lease period of this
application.

(36). It shall be ensured that there is no habitation is located within SO0 meter
radius from the periphery of the quarry site and also ensure that no hindrance
will be caused to the people of the habitation located within 500m radius from the
periphery of the quarry site

(37). Ground water quality monitoring should be conducted once in 3 Months.

(38). Transportation of the quarried materials shall not cause any hindrance to
the Village people/Existing Village road.

(39). Free Silica test should be conducted and reported to TNPCB, Department of
Geology and Mining and Regional Director, MoEF, GOI once in three months.

(40). Air sampling at intersection point should be conducted and reported to

TNPCB, Department of Geology and Mining and Regional Director, MoEF, GOI
penodically once in six months.

(41). Bunds to be provided at the boundary of the project site and it should be
properly maintained.
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(42). The project proponent shall undertake plantation/ afforestation work by
planting the native species on all side of the lease area at the rate of 40(?/ Ha.
Suitable tall tree saplings should be planted on the bunds and other suitable

\ areas in and around the work place.

(43). At least 10 Neem trees should be planted around the boundary of the quarry
site.

(44). Floor of excavated pit to be leveled and sides to be sloped with gentle slope
(Except for granite quarries) in the mine closure phase.

(45). The Project Proponent shall ensure a minimum of 2.5 of the annual turnover
will be utilized for the CSR Activity.

(46). The Project Proponent shall provide solar lighting system to the nearby
villages

(47). The Project Proponent shall comply with the mining and other relevant rules
and regulations where ever applicable.

(48). Rainwater shall be pumped out Via Settling Tank only

(49). Earthen bunds and barbed wire fencing around the pits with green belt all
along the boundary shall be developed and maintained.

(50). As per MoEF & CC, Gol, Office Memorandum dated 30.03.2015, prior
clearance from Forestry &Wild Life angle including clearance from obtaining
committee of the National Board for Wild life as applicable shall be obtained before
starting the quarrying operation, if the project site is located within 10KM from
National Park and Sanctuaries.

(51). The quarrying activity shall be stopped if the entire quantity indicated in the
Mining plan is quarried even before the expiry of the quarry lease period and the
same shall be monitored by the District Authorities.

(52) Safety equipments to be provided to all the employees.

(53) Safety distance of 50 m has to be provided in case of railway, reservoir
canal/odai |

(54) The Assistant / Deputy Director Department of Geology and Mining shall
ensure that thfe proponent has engaged the blaster with valid Blasting license /
certificate obtained from the competent authority before execution of mining lease

(55) The proponent shall furnish the Baseline da

. ta covering the Air, Water, Noi
and land environment quality fi ; ’ » Noise
mining lease. qualty for the proposed quarry site before execution of

£156)_ ’r“h: proponent s@ erect the pillars in accordance with the Rules fo
epxcung GPS details in the earmarked boundary of the quarry site t itor
electronically before execution of mining. ¢ moniter
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(58) The proponent has to provide insurance protection to the workers 1in the_ Cai .
of existing mining or provide the affidavit in case of fresh lease before execution
mining lease.

\ . (59) The proponent has to display the name board at the quarry site showing the

details of proponent, leased period, extent etc., with respect to the existing activity
before execution of mining.

(60) Heavy earth machinery equipments if utilized, after getting approval from the
competent authority.

(61) The environmental norms shall be monitored by the District Environmental
Engineer, Tamil Nadu Pollution Control Board, Hosur.

(62) The Assistant Director Public works Department, Ground water Division
Dharmapuri shall monitor whether the quarrying activity is carried out above the
ground water level on yearly basis.

(63) NOC for sanitary certificate shall obtained from the Deputy Director of Health
services, Krishnagiri.

(64) Yearly medical examination of the quarry workers should be carried out by
the registered medical practitioner and the report should be filed in the quarry

office in a separate file and copy should be sent to the Deputy Director, Health
Services Krishnagiri. '

(65) Closed circuit camera should be erected at the quarry site and the passage of
vehicles in and out. of the quarry should be recorded and the footage of the

recordings of the camera should be maintained and should be produced before
the enforcing officials when ever called for.

(66) Vehicles used for transportation of quarried materials should be fitted with

GPS and monitored and vehicles should not carry the products more than the
quantity allowed in the registration certificate.

(67) Pit Mouth register should be maintained in online.

(68) Auditor report on the annual turnover amount should be submitted to the
District Collector within one month from the end of the financial year.

(69) 02.5% of the turn over amount should be utilized for the CSR activity after
consultation with the District Collector.

B. General Conditions:

(1) EC is given only on the factual records, doc
. : nly o1 ; uments and the c¢ i
furnished in non judicial stamp paper by the proponent. ommitment

(2) The Proponent shall obtain the Consent for E i
stablishm
Board before commencing the activity. ot from the TNPC

(8) No change in mining technology and sco

; . e of i
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of mineral

| (4) No change in the calendar plan including excavation, quantum

(minor mineral) should be made.

(5) Effective safeguard measures, such as regular water agrinklfng 1!!2}316 b:f

N : carried out in critical areas prone to air pollution and having high o
particulate matter such as loading and unloading point and all tranafeﬁ' pcf:i bc'
Extensive water sprinkling shall be carried out on haul roads. It shou e
ensured that the Ambient Air Quality parameters conform to the nor
prescribed by the Central Pollution Control Board in this regard.

(6) Effective safeguards shall be adopted against health rial'a on accu?,unt of
breeding of vectors in the water bodies created due to excavation of earth.

(7) A berm shall be left from the boundary of adjoining field having a width

equal to at least half the depth of proposed excavation.

(8) Mineral handling area shall be provided with adcguatc nun"xber :iaf hlgﬁ
efficiency dust extraction system. Loading and unloading areas including
the transfer points should also have efficient dust control arrangements. These
should be properly maintained and operated.

(9) Vehicular emissions shall be kept under control and be regularly
monitored. The mineral transportation shall be carried out through the
covered trucks only and the vehicles carrying them mineral shall not be
overloaded.

(10) Access and haul roads to the quarrying area. should be restored in a
mutually agreeable manner where these are considered unnecessary after
extraction has been completed.

(11) All Personnel shall be provided with protective respiratory devices
including safety shoes, Masks, gloves etc. Supervisory people should be
provided with adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers should be
undertaken periodically to observe any contractions due to exposure to dust
and take corrective measures, if needed.

(12) Periodical medical examination of the workers engaged in the project shall
be carried out and records maintained. For the purpose, schedule of health
examination of the workers should be drawn and followed accordingly. The

workers shall be provided with personnel protective measures such as masks,
gloves, boots etc.

(13) Workers/labourers shall be provided with facilities for drinking water and
sanitation facility for Female and Male separately.

(14) 'I"hc project proponent shall ensure that child labour is not employed in
the project as per the sworn affidavit furnished.

(15) The funds earmarked for environmental protection measures should be

kept in separate account and should not be div
A ; erted for other pu
wise expenditure should be reported to the Ministry of et o

i ; Environ
Forests and its regional office located at Chennai. ; ment and
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